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OPW t;OLRI 

IN lHE c.;~ lRAL All\UNl sidAll V E Tal BU\IAL, ALLAHABAD 

...... 
Allahabad : ..;ated this 1ath day of November, 1999 

lL'i gina1 Application N~. 814 of 1996 

qistrict ; Jhansi 

Hone ble Mr· L.H\\IN sJ,lANA, A.M. 

Phool Charld S/ o Late sri Kashi dam, 

djo Safaiwala, liailway ~uarter, 

Sabina, uistrict Jhansi. 

(sri H. P. Iewari, Advocate) 

• • • • • • APplicant 

versus 

1. lJli on of India 

2 • 

3. 

fhrough the ~visional Railway Manager, 

(~entral Railway), Jbansi • 

.)!visional Blgineer(<.;entral Railway) • 

Jhansi. 

smt.. Maya Jevi wife of ~i .Kishan Lal, 

ri/O c.;antonment aoard, Sabina, 

uistrict..Jhansi. 

( sri u. P. Agrawal, Ad vocate) 

• • • • • H.espor1dents 

~ d Jl ~ d L,.U_r_a_l) 

1 f he relief claimEd in the UA is far payment of 

all the dues payable to the Late sri Kashi dam, who 

died in harness on 2.0-2-1988 as Gangman in the Railway. 

The a pPlicant claims to be the adopted son of the 

deceased and by this I..JA he is claiming payment of 

dues payable to the deceased GOvernment servant. 
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2. sri \.;i.P. Agrawal. counsel tor the applicant states 

that the respondents are prepared to pay all the legitimate 

dues payable to the heirs of the Late !:,1:'1. Kashi dam, but 

as who would be its rightful claimant has not been 

established. 

3. In view of the statement made by the learned 

counsel for the respondents, there remains no case 

tor adj t.dicatim by the Tribunal. The OA is dismissed 

accordingly with no order as to costs. 
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